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and (b). Public exhibition or circula-
tion in any manner of any obscene 
object is an offence punishable under 
Section 292 of the Indian Penal Code 
which is applicable throughout the 
country. There is no special problem 
in the Union Territories as distinct 
from the States. 

(c) Does not arise. 

Wealtb and IIlcome TaJl:es 

1958. Sbri Kallka SiOCb: Will the 
Minister of Finance be pleued to 
itate: 

(a) the number of tax-payers who 
pay more than hundred per cent of 
their income by way of Wealth and 
income taxes; 

(b) the approximat£' percentag£' of 
the number of such tax-payers to the 
total number of tax-payers; and 

(c) the percentagf' in terms of 
\'aluation of the amount of taxes 
which is in excess of hundred per cent 
of the incomes to the total amount of 
aforesaid taxes? 

The Minister of Finance (Sbri 
Morarjl Desai): (a) to (c). The infor-
mation is not readily available. It is 
being collected and will be laid on 
the Table of the House as soon as 
possible. 

Pay Scales 0' ClviJian OtIlcen In 
OrdDance F.stabllllluDeDb 

1959. Sbri S. M. Banerjee: Will the 
Minister of DeleD.,.. be pleased to 
state: 

(a) whether new pay scales for 
civilian o1fteers in Ordnance Estab-
lis l~ 'nts including those working In 
Directorate General of Ordnance Fac-
tories have now been finalised; 

(b) if not, the reasons for the 
delay; and 

(c) thE" steps taken to expedite 
finalisation ~ 

fte ........ .. DeI_ (Ibri 
............... ): (a) to (e). Propoula 
for the reorpnisation or the Cadre 

of the Indian Ordnance Factorie .. 
Service and for improved pay scale. 
for officers in the Directorate General 
of Ordnance Factories are under 
active consideration. Every effort is 
being made to expedite a decision. 

Government Employe. on Stud, 
Leave Abroad 

1960. Sbri D. C. Sharma: Will the 
Ministl'r of FIDance be pleased to 
state: 

(a) what is the number of Central 
Government Employees who are away 
to U.S.A. and U.K. (separately) on 
study If'avE'; and 

(b) how many of them have gone 
on their own expenses but on leave 
a~ may be dUl' to them? 

The Minister 0' Finance (Sbri 
MorarJi DesaI>: (a) and (b). The 
information is being collected and will 
be placed on the Table of the Sabha 
as 1I00n as it becomes available. 

Grade IV Emplo,ees 

1961. Shrl D. C. Sharma: Will the 
Minister or lIome Aft'aln be pleased 
to IItat(': 

(a) what critl'ria have been adopt-
ed during th ~ years ) 955 and onwards 
for fixing seniority in Grade IV of the 
CI>nt!"al St.-cretnrlat Scrvice; 

(b) on what basis the perlOns who 
w(On! not in Gov(!rnment service on 
lst January, ) 958 have been placed 
senior to thosp who cr ~ holdin, 
substantive pOf;b on that date in the 
rl'er.ntly publi!'hed C'ivil Jist 01 Grade 
rv of the CE"ntra! Secretariat Servi('(!'; 

(c) heth ~r GovI!mment art~ aware 
that modification of the principle of 
seniority hu creau-d. lot of dis-
appointment among 8 large IIection or 
d,.'cted perfionli who have been work-
in, in that ,rade tor mo"" than 
'1 year. becaUle of havln, been 
declared junior to thole penon. who 
JoiDed lervtce u late u more thaD 
'1 years later; and 
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(d) if so, what steps Government 
propose to take to mitigate those 
hardships? 

The Minister of State ill the Mini-
.atry or Dome Aftalrs (Shri Datar): (a) 
to (d). A statement indicating the 
position is laid on the Table. [See 
Appendix III, annexure No. 70]. 

Stainless Steel Quota for Jammu and 
Kashmir 

1962. Shri A. M. Tariq: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) the numb!!!' of persons who 
have been allotted the quota of stain-
less steel in Jammu Industrial Estate 
during 1959-60 nnd 1960-61 so far; 

(b) whether these persons have 
be!'n able to utilise the quota sanc-
tioned to them; and 

(c) if not, how that sanctioned 
quota has been utilised otherwise? 

The MlDi.ter of Steel, Milles and 
Fuel (Sardar Swaran Singh): (a) 
Two. 

(b) and (c). 52 tons of sLainl!!ss 
steel sheets have been released in 
favour of these firms and the allottees 
have lifted all the material. The 
material has bf'en allotted on the 
recommendation of the Director of 
Industries and Commcrce, Government 
of Jammu and Kashmir, and these 
industries are undcr his administra-
tiv(' control. It is for Statc authori-
ties to ensure that materials received 
by the above units are properly 
utilised. We have no information 
about the actual utilisation of steel 
by various parties. 

Hindi ED(7c1opaedia 

( Sbrl D. C. SJIanDa: 
198& ~ ~brl Ja,dIsh AwuUal: 

L SbI'l Aaar: 

Will the Minister of Education be 
.pleased to state: 

(a) wlaether he bas ...... ted \bat 
Roman numerals be uHCl in the Hindi 

Encyclopaedia being brought out by 
the Kashi Nagari Parcharini Sabhaj 

(b) whetner this suggestion has 
been opposed by a large section of the 
publicj and 

(c) if so, the reaction of Govern-
ment thereto? 

The Minister of Education (Dr. 
K:. L. Shrimall): (a) The Nagari 
Pracharini Sabha, Varanasi has been 
directed to use international numerals 
only in respect of technical articles 
and chemical formulae in the Hindi 
Encyclopaedia. 

(b) and (c). No, Sir. A few criti-
cisms have, however, appeared in the 
Pr('ss and they are being examined. 

Child Welfare Programme 

1964. Shri P. C. Borooah: Will the 
Minister of Education be pleased to 
state: 

(a) the amount spent on Child Wel-
fare Programme during ea('h of the 
Yl'ars during the Sl'cond Five Year 
Plan; 

( b) how much has beel] allocated 
for thesl' programmes for thc Third 
Five Yea,· Plan period; and 

(e) how many voluntary organisa-
tions are at present in the field of 
child welfare in the country? 

Tbe Minister 01 EdacaUon (Dr. 
K. L. Sbrllllall): (a) to (c). 'nle 
requisite information is being collect-
ed. It will be laid on the Table of 
the Sabha as soon as possible. 

Terminal Tax on RaUw., p ....... 

1915. Sbri P. C. 1IonoaIl: Will the 
Minister 01 FiDaaee be pleased to 
state: 

(a) whether there has been a pro-
posal to levy a terminal tax on rail-
way passengers; 

(b) if ao, whether Government do 
DOt coaaicler it to be adUIabIe ad 
why; 




